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The applicant is a Music Teacher
torking at K.Ve.Happy Valley, Shilling,

y order dat d 9,8,2001 (Annexure=F to
the 0.A.) the applicant has besn trans-
ferred from K.V.Happy Valley to Tura.
Her transfer has been made to accomwds
date Smt, Priti Bhoumik Dey, who was
earlier transferred from KoV Tura to
Uppor Shillong on her ouwn request,

M r.P.KoRoy, alparned: counsel
appearing 66r the applicant, stated
that the applicant's hueband, working
in the military Engineoting Servics,
i Chabua, had made jeat for transfer
to Shilleng on the ground that his uife
is a Central Government employses upek-
ing at Shillong., The applicant's hasbard
was transferred on thas& ground to Shi-
: llong by order dated 17.5.2091.

The applicant had made a repre=
" sentation dated 18,8.2001 te the

Contds.
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.. Per-to. Shillong to the. nGEIEe of\tha ‘TES™
pondents, Mr.Roy submitted that tﬁe res-

cas® of ‘the applicant for continuation at

__hes been transferred to Shillong.

ey, Shillong and she was transferred in

_— ation and the same has 8ot been disposed

‘ntation ¢hetpoder of transfer dated

dxsposed of,

0

respondents bringing her huémf 's trans-

pondents may be directed to abnsider the

Shillong on the ground that her husband

-Nr.S;Sarma, learnad counsel for
the respondents admitted that the appli-
cant has been warking at K.V, Happy Vallc

public interest,

Conaidoring‘tha submissions made
by the parties, I am of the vieuw that
since the applicant has made a-represent:

of by the respondents, a directioq;shoul

. be_giwen ﬁomtho_respondants to diqpose o

the representation. Accordingly, 1 direc#
the respondents tc diapdée:r the represen
ation of the applicant considering the
facts mentioned therein within a peried
of two manths from the raceipt of the

order, Till the disposal of the represe-

9,8,2001 shall not be acted upon, so far
as ths applicant is conceened,

| Accardingly, the application stand
There shall, houever, be nodor as
to costs, '

| | [QQLM

M ember
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IN THE CENTRAL ADrfjll\IISTRhTNE TRIBUNAL 2235 GUWAHATI

0 A No. of 2001

BETWEEN
Smti Stuti Mukherjee

. ' ... Bpplicant.

-~ - Versus -

-
—~—

‘Kendriya Vidyalaya Sangathan & ors.

e Respondent.

DETAILS OF &PPLIUATION

1. ) Particulars of the applicant.

Smti Stutdi f-’fl,lkherjee' ’ .. -

Masic Teacher,

'Kendriya Vidyalgya,

- Shillong.

—

2. PARTICUR RS _OF THE RESONDENTS 3 /
1. Kendriya Vidyalaya 2angathan,
through the Commissioner, K.V.S
18, Institution  &Area '
Shaheed Jat Singh Marg,

New Delhi - 110016,

—

contd...



- 2 -

2. The Deputy Commissioner ( &dmn. )
Kendriya Vidyalaya Sangathan, -
18, Institutional Area

. | Shaheed Jeet %Singh Marg,

New Delhi - 110 016,

" 3. The assistant Commissioner,
Kendriya Vidyalaya Sangathan

Guwahati Rgigion, Guwahati - 11.

4, Secretary, “Ministry of Human Researse

. & Deve lopment, New Delhi.

5. Smti Priti showmikDey,

Music Teacher,

LT ' Kendriya Vidyalaya,Sangathan,
\
Upper Khasi Hills, leghalaya,

rd

3. Particulars of order No., F 3-1(D) 2001 - KV@
légainsf which applica- (EIV) Dated 9.8.2001
tion is méde. ) issued by the Deputy Commissioner
| (Admn.) Kendriya Vidyalaya,

'%Wf | Sangathan, New Deihi.

4, Jurisdiction of the Tribunal 2 . )

The applicant declares thht;the'5ubject matter
- ' of the order against which he wants redressal
is within the jurisdictionof the Tribunal.

5. Limitation,..,



1S . -

.
»
v _ ,

5 . Limitation

The applicant further declares that the

- \ .
application is uthin the period of limitation
prescribed in section 21 of the Administrative

-

‘ Tripunal Act, 1985. L

6. FACTS OF THE CASE

¥ (1) The applicant was initially appointed in the
| Kendriya Vidyalaya Sangathan -as a Masic Teacher
. P 15 fugust 1975 and was posted at Xendriya Vidyalaya
(K.%. ) Sibsagar ukexe she Joined on 16.8.,75 . S&he
has now put on 26 years of satisfactory. service
in ﬁhe Sangathan. Buring the-perioé pf her-26‘yéérs‘
o ‘ of services a8 aforesaid, she was transferre@'

in the following ‘places 3=

PLACES OF POSTING - | PERI(D
(1) R®.V. Sibsagar 16.8,75 to 30.6.76 -
. \rf . - - . . . : i e
i‘” - (ii) K.V. Happy Valley
2hi}long . 1.7.76 to 28.7.79
9iii) K.V, mmligaon , ‘
Guwahati . 29.7.79 tO 20.2082
(viv) K.V. Upper Shillong . 22.2.82 to 29,9,82
(v) K.V, Happy Valley 30.9.82 till date

~ Shillong

contdees ‘ o ,
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ii) ?hat the applicant states that in ter ms oOf the "
exigiﬁ%'rule/quideiines governing transfer to a ch?ige -~
positiné/ she has been submitting applicationsbefore
the respondent authorities for the last 6(six)

~ N -

years to transfer her to Kokkata , But for the °

reasons best known to them , her case was never —

/

. - considered.

- - Two such application submitted by the applicant
ot ‘during 1995 is and 1999 are annexed as &nnexure ‘'A'

A , - -

and 'B' to this applicatione.

iii) That this applicant states that-her husband is a;Central
Govt., employee and working under theés silitary Engiﬁeeripé
Service and till recently he was pOSteg.under
Garrision Engineer(I) &ir Force Station, Chagua.'The
, applicant therefore had to stay without hei‘husbandfﬁ
at Shillong with two of her children and old and ailing

_in laws. Her father-in-law is agedebout 80 yesrs and

i moth€ér -in- law a cancer patient . is aged ubout 75

years now. Both the appllcant and her husband therefoxe

- wanted to settle at Kelkata, the permanent , place of

residence of her husband.

: tv)  That 'when her repeated applications for posting at

Kokzta did not wfeiiesie, her husband, who was posted

at Chabua, had Sza@kkt for histransfer at “hillong on

—

~
~

contd, ..
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i)

the ground that hi% wife is- workibg at Shillong
and his authorities, being satisfieéfﬁis.case, has_l
transferred him at ﬁhill§n§ vide order dated 17,5.01
where he joiﬁed in June, 2001;
: /
Copy of the transfer_ order dated 13.5.2001
and a Nomihal Roll Shwoinginand of his posting ’

(Spouse gfround) at Shillong are annexed as

ﬂnnexu;§ dey and ‘B' to this application,

v) - That the applicant states that LliQPfOIIOwing ‘ -
the existing guideline,” thiy respondent aurhority
recently transfered a large number of teschers
consideringkapélicat{pn of vagdous teaching who sou-
ght for choice posting and accédrdingly eme Smti
Priti Bhewmik Dey of K.V, Tura the respondent - |
NS. 4 herein, who sought for her posting at Shillong,

was transférred:at K.V. Upper Shillong Qide order -

dated imx pizrxE %P;Efb°" ' in_place of Smti Rina

Dey, Misic Teacher who was posted at K.V. Tura

én plac; the Respondent No, 4. Following that order

dated.?%??ﬁfo‘ . the réspondent No, 4  was replea-

sed from K,V, Tura and éccdrdingly she joined
" at K.V. %pper Shillong where she %s presently 7
wOrking.

4

‘Copy ¢f the ‘order dated 20.6.200/ is énnexed
[
as Annexure 'BY to this application. ,

contd...

.
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vi) ‘That this applicant states that Smti Rina Dey

who @me transferred at K.V. Tura in place of

”

y0.6:2004

the reSpondent No. 4 vide order'dated prbhqaitly rushed.to

New D*lhl by taking leave and managed to get the earlier
-~ - / \
order dated 2o0.6. 200modified to rem@in in the same K.V. bppﬂr

Shillong. .The authorlty under same extreneous COnSlderctlon
passed a fresh order on 9.8,2001 in respect of the

respondeht No, 4 by which she is now posted at K.V. Happy

Velley in place of thé applicant by transferring the applicant a

—-
. at K.V. Tura where the respondent No. 4 was working prior to

her joining at K.V. Upper SRillong . It would be curious
to wote thgt, the authorlty has passed the fresh

transfer order in respect of the Respondent No. 4 whéhout

| ‘cancelling or modifying the earlier order dated 1o0.4-200)
Vg

though the said order dated ro.6.200tvas already acted upon -
» .

and worked out following joining of the respondent No, 4 at
K.V Upper shil lOng. Th?_; f‘h‘é Ordér< dated 9.. 8. 2 Oolnecu'uta\ $7 e O\r\(?‘&l‘co(\
. ~ ’ fow

was therefore passed absolutely gn extreneious consideration :
- \

and there was’no public interest imvolved in it.

P

Copies of the o;dei dated 9.8.2001

is annexed as Annexure ‘'F' to this application,
. .

\ ~

- wvii) ' That the applicant States that since her husband
was poséed at Shillong only in "May, 2001 on the ground

that his wife ( applicant) is working at Shillong -

- /

contd.e
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(Spous groaﬁd},the transfer order dated 9.8.2001 T
has frustrated the purpose of her husband's

transfer. The order dated 9.8.2001 therefore has caused
Séﬁou; prejudice to fhe applicant. In thié Iegard‘it

would be pertinent to mention here that there is

ne office /unit at Turé‘in M.E.58 where her

husband is working and therefore he'can.pdt be

 transferred now at Tura. The apblicant therefore

filed a representétion'before‘thép Commissione;,

Kendriya Vidyalaya ' Sangathan on 18.8.2001, but no

. reply to that has been sent to her as yet. Ng

Copy of the x&égﬂnéﬂnz répregentation dated

18.8.200} is annexed &s Annexure 'G' to thié

.application.
\That the applicant stateé that the é@pplicant isstill
‘wérking at K.V, Happy Valley.and the respondent No. 4 has
not besen released from K-V.vUppérVShilIOng . But the a .
appliéant has now learnt tﬂat the authority is téking aﬁl
steps to release the rQSpondent‘No. 4 from the K.V. Upber
Shillong to join in place of the applicant and ag |
shéh dﬁless an interimiorder_restraining the authoritiesi g
to release the respondent No. 4 End/br allowing tﬁé

applicant to work at K.V. Happy Valley is passed, the - . -

~

-/

‘contd...



o)

-representation highlighting her grievances on

applicant would suffer irreparable loss and

injury. ‘ ... the applicant has submitted a

18.8,2001. The authority therefore before taking
any action on the transfer order dated 9.8.2001
is duty bound~to ansidér_her represéntation
speciglly in the context of her husband's
recent posting at Shillong on the ground that
this applicant is working at Shillong., That -
apart passing of fresh order of transfer in
respect of respondent No.-é without taking -
relevant -f.ctors into consideraéion was “absolutely
uncalled. for and,caused the applicant great
prejudice, - "

GROUNDS z . ' :

+ For that when the respondent authorities have trans-

ferred Respondent No. 4 once at K.V. Uppér Shilloﬁg
vhere she has already joined, the authorities ought
: /

nd to have transferred her again at K.V. ‘Happy valley

on some ilrrelevant and extreneious consideration.

- For that the respondent whidi transferring the applicant

at K.V, Tura did not consider that she had also been
reguesting for her transfer to K@kata for the ’ ~
last six years and hence non-consideration of her
case which considering the case of other similarly

situated teachers, is discriminatory.

‘-

contd. .
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c) For that the respondent authority before affect-

ting the transfer order ought to consider the
reppesentation submitted by her on 18.8.2001 and
. <cannot téke any sStep to release respondent Nof 4
to join inplace of the applicant without consider-
ing the facf thét'the applicant has been recently
wen transferred at Shillong on the ground that
the applicant is posted at Shillong and therefore
transferring the é plicant to Tura ét this stage
\Qill eniy xxaosf frustrate the purpose for wHich

her husband was transferred,

/

-

-~

a) For that any view of the matter the impugned

o

order of transfer dated 9.8.2001, cannot sustain

‘and is liable to be set aside.

8. DETAILS OF THE RE#EDIES EXHAUSTED

That the applicant declares that she hys availed
of the remedies availgble to her.

b

4. MATTERS NOT PREVIOUSLY FILED CR PENDING WITH

ANY OTHzR COURT.

the applicant further declzres that he has not
o previously filed any application, writ petition
or suit regerding'the matter in respect of which

this application has been msde, before any court °

Of léw. L )
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10,

1i.

of law or any other bench _Of the Tribunal nor

| any applicQtlon, writ petition or suit is pendlng

before any of them,

RELIEF SOUGHT

(1)

In the premises aforesaid it is most

humbly prayed that your Lordshlps may
be graciously pleased to admit thls

appliCatIOD, call for the recorxds, -

1ssue notice on the fespondents and

after hearing the parties -

’ -

Quash and set aside the impuéhed order

dated 9.8,2001, passed by the Deputy_

Commissioner ( Admn) Kendriya Vidyalaya
“n Respeck @ B’ ‘;(A’CA«\

Sangathan, New Delhi, and direct the
1.4

respondent authorities to allow the
geplicant to work at Kendriya Vidyalaya

at Happy Valley “Shillong,

INTERIM ORDER IF ANY PRAYED FORP 3

In the-interim respondents may be

directed to allow the applicant to -work

.

as Music Teacher in the Kendriya Vidyalaya,

I:Iappy Valléy Shillong, -

contd,. ..
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" Date 21 8. Yoo . pstu*( -D4ukkeﬁj¢&
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12. " PARTICULAKS OF THE P,O IN RESPECT OF THE APPLICATION

<

\

1, Name of the post office- G.P,Y, Gauhati
2, Number of IPO - 76- 5428 (o

3,.Date of IP O - 20 & 200

4, ,P/OSt of fice at which payable - G P O Guwahati,
. . I

! B

VERFICATION

I, Smti Stuti Mukherjee w/o Shri T.K. wukhergee

‘aged about 45 years resident of Laitumkhrah (Near Beat House b
. ) . B \
Nongrimbah, -8hillong - 3, do hereny verfy angd state the -
statements made in paragraphs !#5,6(D4 ¢(\Wani ¢ s () ¥ X9

are true to my‘knowledge and those made in pa&ragraphs £ (v )

-

D e are true to my infomation derived from

& . s
the records.rest are my humble submission before the
Tribunal and I sign this verification today the 21st Day of

Auygust, 2001 at Guwahati.

~

2 IGN&TURE

Place 2 Guwahati,

-
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© LENDRIYA

» | . ; hiGION  COLI
VIDYALAYAT Hpppy. VALLEY | }
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.Application for transfer on request $5-96 .
" (Read instructiODS cerefully before filling up).

1. Naie

R I R R A S T N N D e

ISITiU T (MM R IEAR ITIEIE ! | 1 1
2. Late of Lirth Tt ST B e '_, :
o T lelel [ifaisle ]

3, Date of a ndintmént in KVS T ; | ] 1 ]
3 FReTTHent n 8 B pote t Lida izls
. Date of posting in present T T T e

rost at the Vidyalaya*/Station. 310t 1o rq ! ARNEEEEA
5..whefhep Male of Female
. F_ ¢
f. Fost held 1
Mis jC
7. §ub3ec§._ > f 2
N o - Cotegory - Mdvision .
8. farounds for teansfer : . S -
| , QG| s | 200 1
g. ChoiCeiVidyalaya*/station i : Station ‘ :“eﬁl@n Codc,
S : s CALCUTTA . ey
1 .
i fALedTTN 06
| __ateuTTA 1 o6
1C. Station where spouse is working # i 2§ 1
' R o ] '
11, Havg youidhtained a medical ! T
- certificate overlear 9 . No -1 -
12. Have you given the declaration — :
P'egerding the department ang place cf - 100 N i

rosting of spouce ¢

13. Nerrate the compelling'problem(s) Te seti/e  cLﬁa5 DCNW%NTneg{L
for seeking transfer(in 50 ,wozjds)\;n dhe }ib}ne: '¢v{dr, /

1

] . o - ’ year . from where transfereq
He. Dotails of last transfer  y— P ——
| o ild g 2 1 jueeER. sHilieng
Reascn . . Code

Rezsc
Lo iz

* Applicable only for transfer Willkin the
ol .. } > . !
I,8hri/Smt./kKm_ S Ty MUkHERT CE. .- . o herehy affirm t)
the infcrmation given in columns 01 to 14 above zre correct and that tI
medical certificate/declaration given overlesf i%/ars bonafide.I undev-
stand tnat'wrong/suppressed informetion shall render me liahle far

station.,

disciplinary action, Yoo
. . L Lt . N Wi l/)"/
Flaces...... o SELLLLONG .bignature;;.szQB“‘.n. .............
Later.;. 231480, . o e STLT Mk e e |
(

I - Desiemetion:  music rEgcwcp

aaaaaa -

s ax *

. A
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. _ELICLL . Ciitr LR CAT
tignzture of patient_a;,"'v i
hLGoress | ' R
helctionship of the patient tou the applicant
| I,br. i g : o of 4o vt - s
(Name & Deoigngtion) : (Lospltal plocé7“ ‘?

cfter crreful personal examinution of the  fese; ;hereby ceftify that
. v
whosp qignature is given l‘ove is suffering
/’ -

(ncme of - the, pctlﬁnt) L o
fron oo anc thzt facilities for treatwent

(full meaical nomenclature of the silment) .
of this diecse are not at all aveilaeble at this stgtion or its vicinity.

| : : \/
T1fCESnvooacencacsasnae \ \ }
P ‘ gignsture of the Doctor
» » Des;Ehation ,

| Seal of the Hospital

"LUBCLARALTION .
(kindly f’II"EH“’iﬁTormoETBn in bold and capital letters):

L o _f?/ ,s0lemnly Ceclere: that my srouse__ _
. is piﬁééntly posted at_a _ as
(name) 7 ‘ {1 Lece) T (Desipnelicy
— R » ___since .His/Her full office
(teptt/Unit/Biﬁpbh) , (Gate)
' N and Designation of immediete superiur is as follows):

cdcress with Ngine,
fice Acdress of spouse’ -

Neme and Adcress of 1mmediate superic:

Namwe end Of
Officer.

Signsture of the Teacher

- Name:

Designe tions

For Office use only in kencriye Vidyaleya
(Strike cut whichever is nor cpplicuble)

4. ~Disciplinary-case—is nondino/vnntemplated ageinst Shri/Sut. [k
h .
kiJ;’/ No disciplinary case is pending/contempiﬂted agginst Shri/bmt /Km

e | om e s e e e e e e

! 'Sy\lﬁm <% N e AN S 3y s i

& %, The medicel certificate/declaretiocn givcn in the ﬁppllC“Llon 1tsolf
n - 'is from the. competent authority. :
Q#\vhﬂib4ﬂ Certified thet the details furnished by the applicant hCYG_uUOﬂ
,CNf verified from the service records and found correct.
\/,." c,‘ cTJb/Hb i'b on lnevall;ﬂ}‘cpni‘- cinece

Il(. Ceach'\\l\-\\ !? Y_.\o 600072)»- .
¢ ‘ //
Dk JLG . a 74: nl © a e/e sje 4 0 v e e . bl&,nc tul" { L“
- - Neme ol th Erznﬁapgl <N ;-.f.trn"/J
Office Scel. |

_ ST, 3 fis Bt 3, ﬁf’%"f~\3
. % PrlllClde K.V.H. Vallc

Shiane
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KENLRIYA VIDYALAYA SANGATHAN Transfer ! R
. ] Type i (’ [ {
| . ., | ORI
KEGTRIYA Thoappy vaLitry | v | CODL ' P vo !
VIDYALAYA Hard Staticn (odn. '
AT FLICATION FOR TRANSIER OF EEJEST 1399-2000 V
¢ Read instruction on dully tefore filling up)
1. Name = 7 ] RPN N T r 1= |
‘ v SIT tet Uil g iMIG IR I TSRSV ] L B
Tote of hirth 3. Date of apporntment - /. Date fmm which postedie

the Vidyélaya,Station "ir

T — ™ ;
T3 Toist wier iriet telsi fulsd present post,
‘ | COTTTRST AT Loldine
' 3 ’ ]_“ '-\ - g ] J's‘!.‘- 5 0
. Wethr Male /Female 6. Fost held 7. Sob-Lode
. i e e
=1  TMisic  Gobe
CATIGORY DIy L;.JN
8. Greunds for Trensfer L . i P '
clalsi 22l
T ) ;_’" T
1 ! ) 1 ]
i MU PRI RSP P L.._.-.. JOP.
j Station I'spion  (ode.
9.(n) Choice Vidyalayp /Station Lo "
! A c’_u“r_*._-_/\_______.__':. i'_ ¢ i (. A:L
i S s P
1 chALcletTA AR & ;6 1
1 ) . _ M
| T 1 1
-d - : —-— : ()' 'é‘ !_
i cALCULTTA ; = .=:. :
.
3 (b) In nnge von nra  interested in t*mofer '.— ::J' Tenion o
K.V.in n I‘aItICU] nr !Lglon illdlCPbl tic nyeJmenc: : f{l()n . v 0de, é;
in terms of Region. o ' +
f \ f
, 1 !
t i
-4 JUN N

. .-—-—-—!
ey . .s A I 2.

bicr. ubere aponee in woq.}m{,
I. 'ame yen uhtained o medical certific.jte

¥
u
3

pleaso fill

up
correct G

PRETIE S RTILN S B " 1
. - : ) . | r
. ' e won given the declaration regarding the Ao et
[‘*—-,._‘ [ rlr\y!' r-n+ 'lnd r\] nce of postm of c‘ ouse ? , .
o et Lha (ompelling pboblma(a)for siaing | LA !
To Ikan“n“ . ] 1 §
renafer(in 50 wordd(x)) S IR PR |
aibin ,mru hhﬂq of last tremstor Ye:\" . Yvom phiee ?n_‘:ns-.iormd ].htm(m (Lo
who ara i vyyncof deecnnee cortitied in t o Rt A — 1 1 -
neony fromme h cynyliaf. z%:n:'kvbmﬁgam\ teoo
os wellas from N _— | 2 H -
™y S ousele Helntirnabip of e prtient, i o B
‘3(,‘,“ lePWI']‘] ! b SINE | focemt ., ' [ |~ .—“z ) Lo a lJ.l up
P“‘“’-“\ thee Ncq\u'nc (U\'\g"(\ ,“- ‘ .. ! N
Y\LLflslh (L‘ "‘\‘5 (\ge ‘_‘_,‘\‘p“ : : : t
Is onh rorsublt | ot —1
f ’ﬂvv\ » Shr "/""*/ fen A Meb k< W pec. .. do hereby affim b
3 lv Cthe dnfermefion piven in eclurns 01 4o 16 0. J‘ ey on are correct and tha’ L
CPD,; ¢<‘ \ n\(i el ionl gertidf h nle s “Aeclnyetion ',] 2O OVeT! € ,f A S T fide.1 undersﬂmdm(,‘ t}
al el "’”‘"P'/‘"”] prosscd A dinformation shall render -e 'L [ '.,L»fl]\l inazy action e .
v d stay e ) ‘(H‘(;..
itk Aheen -

A vl
\. v %‘
‘ «%ﬁ’;



> —a TEm

- y—

14

Pacan)

Cntes L. - a9 . . Neme ¢ (‘/—F”

Svtrir Mg e

..
.

-
..

laee s . Skiuvoﬂj ) Signature 3 (’--_-X\\WL»:Aluu..

- . Designations
Vidyalaya is applieable only for transfer

within the station #Write 01 or tra (within region)’

or 02 for inter. - -

"MEDICAL __ CERTIFICATE _
Signature of patient

&dress |
1’ Dr,.

Nare & /Deéi’gnation) (hospi‘tal & place).
after carcful personal exemination of the case, hereby certify that

of

‘ . whose signature is given above is suffering from
" {Bame of the patient) '

: , and that facilities for treatment of this
wﬁf Medice] nomenclature of the ailment in CAPITAL letters),

dicase aje not at all avaible at this station or its vicinity,It is further certified
that aforesaid deense is within the pammeters prescribed by the KVS at Para M,

flabes |
Dntes Signature of tho competent euthority.
Designation: S
Seal of the (ompetent authority:_
DECLARATION |

(inly £i11 the infomntion in both letters.Sirike out whichever is not applicebl«
T,

solemnly declare that my spouse

L
] _ , {name).
= rroently®enployed at/under orders of trensfer to : as :
(place) - . (Designat
i since_ — Hi /Her full office address
(Lertt/Unit./ Brench. - (date) 8 ce

wjth_Nmné and Designation of immediate superioy/details of self-emplo:);iﬁent'ris/ﬂl"“

"5 followss ,

N:uncnm? Office / fegiatered Business or  Neme and &ldrees of Immediate

Irefessional Adress cf spouse. Superior Office or Registeration No.cy-
‘ Business {profession, '

P
'»

Signalure of the Baployee:
Neme s

~ .

Designaticn:

T e e STt 4™ e 4 e o= g e 0=

OTT AT 4 emn T T A 4 e g qvv g g g gt g gee o Lo

Ror Office use. only. in ﬁjé;ud’fiya Vidyalaya.
#(Strike ocur which der is not applicable).
1. *"Disr‘.fi.]wil.'.irmr‘v cnne is Fm&m%eéﬁ%mpla%ed-ns:t_pemlmg_/not contemplated againc:
) S /St Qe Mudlho, Lo Dﬂ'ﬁ)%
-+ ®he nedienl cerfifiente /declaratin, given in the anplication itself is from the
corpetent, mithority, '

Yo ferlifhiod Lhet the detvila fuminhec)
ot ieo peecords aad foand coriecet,

by the =pplicent have been verified fiom th

}
.

T L1 34 .‘}!-HHR—#LtiJl Sy

becen, olufien, (09899 only)

)

| ( ‘{‘./L:\(- - v
Signature: R
Nome of the If‘rinc{pm:;yg_q-' SY &

. et Tfe X
Office senl: ' -

% ATIPEVERYIV O AYS A FVICT A e ¥

A
2 $i3s:

Vi

Nlwdve \e :\(‘\\1':(

¢



F:E1
D49B230545
g _
To __ . At |22
T. Ko M»A/"\’\@JJ :
. N !
LUVERENT Qkut R
fele @ wb/ 361 GATIison Enginecr (1) af Choabus
Fa ¢ Chabua Hir Ficld
_ Uistt + Uibruyarh {Absam)
14uzﬁqoa*/t1 (7May 2001
nkh/ 220280 »
Shri Tk Fiukhocjee, JE (Civ)
P“Sf}“&/l“hN%f[R G TENURE Tu&uuwaﬁaz‘Ji {C1i )
1. Yy ave herupy PLImanuntly trunsrn:rud to Lo (At Shillopg g ons

in thc interast of state,

iuth - Hg (g tl, Fart Uiftjgm, Lolkata pﬂﬁtLDQ Order &4

B 131322/2/20&1/3[(c1u)/137/£ngrs/E1C(1; dt a1 ray g
2, You oy 1L bt rolieved of your duvies and 509 from thys affie
0n;§7 Fisty 2011 Cel ) and wil) Tipert to yaur pey Station zfter
Walling veial Joining tlme/jcurne) period,

3. You will submit Lhe Followving befirg leaving thisg nffiag
(i) Clanranca'ﬁertificnte b)) Departgre Report

" You wi il SULICIlkY yoyr Fermanent ldentity Carg ¢- YOUD Ny
itotion fopr destruction,

3. T/ DR ann Advance of pay Wiy Be had op 2eplicamion,

“e Your bAy & allces (pr the manth ar fhay 2001 cluimcd/paid by
this office angd Jun 2001 onwards vile be clained by your pey unit
niter reporting for duty at rey duty stati an, ' :

“fovertioy that the individog) is paot Lnvolved in any
diveiplj nary/Court of Inauiry anad s1r Lases®, 5
| Y
. Y7
Al 2
7
APradeef a5, )
Major

istribution 5. Larrison Engipeor o
« HQCE er, Fors William, Fuk CL{AF) SHILLONG Z0ME Ony v

Kolkata-21 , Favic pay T ke, T UL, -
v HR CE (aF, Shillong Zone~(1 Ny, (43%) PR, 3,900/
. Cln Narnngi, Guwahati-719, Ho R A, (Nnu) : ~
. hil 2hillanpg, T, A, Po-
. Arll GE (1, oF Chabuin. 5.C.A, $ R, 200/ ~
, JC0M (Funds) MuGrut, CEGOCTI U

ALl Guh Live/Scotiong, FRbET - '
Peotnirlh o g2y 205y P FL (Rig Subs) PR 4,500/
f2 0 appt L o107 S I N N
{ gp ¢ el S LGN, 1.8 . o0 3C/ -
te uf npext ¢ 01=-01-20072 T el s te /e,
TEME Rt ‘/fﬁ
Loanen nf /L {UR days N Yf\[‘“ X
Yance uf R/H 4 gy Jays & ¥ W

Vi
Yk



( Applied frr chonge
af hrpe str)

s

GE (I) AF Ch-b® Pfet 2000 te Till dt =

- o W W By W e W v w ™ oamaoeeow - A T o BTG s W @ R S S W S o W e w T BD.w

Yan - !
Sensitive

l

, \_” o ! \
- _ . ANNgrafg - D : o
' ' . . ¥ o - .
A . ' ‘ i N ' L
' IR L ‘(Ref to GE () AF CH2bu letter Ne laQ2/ /Bl 4t Jmpn 2¢01)
: 1] . . .
TRt B OB (D AF ctabw o ’ . o
Ber| RS T, Yare nang- vm&ﬂg;gn_ggm__r Semitive Ben | Cholee 1ied fap T trix, Tenme wnethe?sc'm"'“svm"?&t Tjetatiem | Fernzka
fe | mtiaw, At -f bizth |- P on ile [@®B. | 9tn cu ﬁr drne/ | HERA grytih B serinre iséntority
Jene tewn and 4t ef ' isitivd - v | IP rnt | HBR ree| Trem atjavatl pity -
reti renent ] A : { ’ ; Aavaii. dene . jerulted | of joinjed by | - .
. T ed er img . {1} -
B ) : net Stay
. ’ — - ; —— . y ir_atn .
b Z oF g - AR ] 216 5 AR I - Sl s N B 7 S vs CRau b -3 i ——
1, MB3/220002 Shri G5 (1) Barapart/ awg 70 Jul 76 Sensitive = Gaaft ath He €2 yrs Do MR . Asineele .- Jul 98 . LSt Leg
* RS Dpas, JB 3/}4 CE Shi lleng A . DerJ{r tenuwe g to 6 Co ' Pesting
: }swdt WM 1) -GB anﬂngi Jul 76 smpr &2 <de - Rirglys T :
te.cfhirth  ACE (Liaglew) pr 87 JA & .  Fex
';Q Shlleng Zom ' . ; . - 3em1t1ve
18.0%= 1948 & Jermat Jul 87 By 91 -Sersitive =
Dpithn Pew Cdwey GE Mrargl Hay 91  Aug 95 ~de= - .
PO » Tinsvkin ‘ ’
T4 rgnki2( Assdn) CE( AF) shillerg Awg 95 Jul 98 - Teon
(Applied for Zeve Sensitive
chiree of Twme Sty OE(I) AP CHADWR Jul D8 T111 4t Sensitive =
te Gmﬂhﬂti) . ( .-
2, Va3/220086 Shri 868 EUS fet 70 A 77 Sersitive = Jortat AEZFe O yrs Dome | PSR Y8 .in eel = . = fpy 97
br pag, e e S Coichatl tenure ®ta E
Ci Jermt Aug 77 By 9° -3 0= » Dimdpur ‘ .
rth B () 3uillemg #ay 97  4pr 97  -de- - '
Zene . . - 1
01~ «1948 " CE Dinyom Apr 97 Jun 2000 -de- - i
Vi1l = Jeulpa Gi(I) AF Chabwm  Jun 2000 T11l dt
PC = Felip eui
Dist - Jerhat ( Assfnm) : . , . . ,
. - 1 . ) X .
Wcm Shrt TK  AGK( D) 1ab Jnrhat Feb @ aPr 02 - Fon Cu Wa B 0% yrs  Done IR ‘2 in codl = = - wife {5 Centxal
: ¥ icherjee, JE(CiviD) sensi~ Shilleng , " 'ta 5 Gnvt uaflcyee ol
- tive N Y pested im Shille:
W C3( AF) Shilleng Ay 92 lev 94 - -de-  Cam(.dy In terns eof s-ir
-1leld : Cwdabntl N C's Biarch lette
CWE SMlleng Nev 04 Hay Qo - -1 0= Chief srairngs r "o 20040/81¢(1)
Fenvedy Park Mrbni Zene ‘ E28tern € u& dt 20 3ep 97, th
Jarhnt = Assdn GE Shillemg Kay 96 ot 2000 densitive - individual 2;3p18

tr Shill~rg( Bom
ssn3ltive post)
vwhera wife is
enpleyed .

S e e e E e e E S, o anme ™ s m W B WS TNer % % e cmw Seeen ® e -

S

) thabna -



ffﬂﬁﬁg%ﬁflﬁéf.

ot @ [ | A

” KENDRIYA VIDYALAYA. SANGATHAN - ;/;
1g, INSTLTUTIONAL AREA g
SHAHID JEET SINGH MARG
o NEW DELHI-110016
F.No.3-1(D)/2000-RVS{E.IV) Dated: o |eheof

TRANSFER_ORDER

) Enmaand

\

The \follow1ng transfer of Mu51c Teachers in terms of clause 10(1)
& (3) of the 'transier guwdel1nes which inter-alia provides to create a

vacancy so as to accommodate the persons who are figuring in list- -I1 as
interest/on

pe their priority position, are h»xebj nrdered in public
their own reguest. They are directed to get relieve as enumerated in
the endorsement. :
The emp;oyees tranbferredv in Public Tnterest are entitled for
Transfer TA ‘as per KVS rules. '
S.No. Name From To Nature of
KV KV transfer
Sh./Smt./Ms. | |
01. Reeta.B Sabarmati, 'Dharangandhralln Pub.Int.
Ahmedabad L
: To Accommodate List-II transfer xequest of :
Ravajl Bhal Gopani Dnarangandhra Sabarmati Cn Request
Ahmedabad
tha DOllkla Ahemdabad Cantt Himmat Nagar Iﬁ Pub.Int.

- Po-Accommodate List-~II transfer request of
Rama Mlshra Himmat Nagar Ahmedabad Cantt On Pequest

—_—..-_.._-...—_—_—.__._.-_.—......4_..._._.....—-_—-.-___........_....—.._..._-._._._..__——...-_.—-._—-..——

g e M\ﬁu
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| 03. Jhuma Chakrabo*ty Khumbirgram Kailashahar In Pubk.Int
TG Ac;anmodaue Ligt-I1 transfer reguest of .
Swapna Sen Gupta Kailashahar K umblgram Cn Request
04 K.Kar $ilchar No.2 | Aizanl In Dub Int.
To Accomnmodate List-I1 transfer reaueat of
Joydip Roy Bar an  Alzawal SlLﬂha* No. on Raque&t
05. GP Yashoda MEG & Centre Hassan In Pub.Int
Bangalore -
o .. To Accommodate List-II transfer request of .
G.Indira Hassan MEG & Centre On Request
Bangalore
06. A. Padmavatl AFS Yelhanka Tumkur In Pub.Int.
'  To Accommodate List-II transfer request of
B.Gyathri Tumkur AFS Yelhanka ©On Request
G7. P.Wakankar No.1 Bhopal Pachmari Zn Pub.Int.
.. To Accommodate List-11 tran nsfer reqaest of . '
SanJyot Kolwadkar -9achmarL No Bhopal On chuest
08. J.Bhope Aimbajhari ”hulndwara In Pub.Int
. To Accommodate List-II transfer request of :
Nanda Uttan Rao Patil Chqlnfdara waajhuri On Request
09. S.Ram - Baripada OF Itarsi In Pub.Int.
To Accommodate Lisct-1I transfer Request of -
Om Prakash Pauranik COF Itarsi Baripada: On Reguest
cont P/l-



% $8.No. Name B From . To : Nature of

é, KV KV transfer
‘ sh./smt. /Ms.
le. A.Ray " No.l Bhubaneshwar Khurda Road In Pub.Int.
To Accommodate List-II transfer reqguest of
~ Mukti Bigwas Khurda Road . Bhubaneshwar-1 On Request
11. BM Das ohdbaueonhar 2  Belangir No.l Inm Pub Int.
: o To Accommodate List~II transfer regquest of
: '*Ran;an ‘Bilari Panda Bolangir No'l Iihuaunegl'u»«ar-z On Request
12. Dr.Meeta oaLhar TATA Nagar : Naugsenabagh-2 In Pub.Int.
Vizag :
* To Accommodate List-II transfer request of
Abhljlt Sarkar Nausenakagh-2 Vizag TATA Nagar On'Request
13. Pranati Roy Cuttak Koraput In Pub.Int.
" To Accommodate List-II transfer request of
Bhagaban Sethy Koraput Cuttak - On Request
14, 88 Deshpandey CME Pune d ‘har AFS In Pub.*nt
: ' To Accommodate List-II tran@fer request of
f Kamble Ankush Sudama Rao Ojhar AFS CME Pune On Request
E 15." P.Dater ~ BEG Pune  ghivpuri ITBP In Pub.Int.
b To Accommodate List-II tranofer request of
; Ulka Shinde ~ . Shivpuri ITEP BEG Pune On Request
; ———————————————————————————— ke R
- 16. Manoramg pixit ﬁombav ING Hamla Sehore ' In Pub.Int.
To Accommodate List-II transfer request of.
Mangaﬁa Chaure Sehore INS &aml.,Bomoay On Pequeat
7. G, Ramanan NAD Karanja . ' Jaudharnagar In Pub.Int.
t2h.- . To Accommodate List-II transfer request of
Subagh Lal Da\ : Jawahar Nagar NAD Karanja On Request
18. Cnltra Phange .. No.l Colaba Ramgarh Cantt In‘Pub Int.
R To Accommodate List-II transfer request of
kanchan Kuma11 Ramgarh Cantt - No.l Colaba On Rehuest
19, SK Kalra | SP Marg,Delhi No.l Udhampur In Pub.Int.
To Accommoda*e List-II transfer request of
Rattan Kumar _ N¢ .1 Udhiampur SP Marg On Request
%*' 20. Man:u; Mathur Sec.2 RK Pu;am Jalipa Cantt In Pub.Int,
i ' Delhi
. To Accommodate List-II transfer request of
E‘ Anlta Slngh ' Jalipa Cantt Sec.2 RK Puram On'Request
o e i e e e e e
" 21. UK Sharma - No.1 Faridabad Mathura Baad In Pub.Int.
' To Accommedate List-II transfer request of
RanJana Saxena Mathura Baad No.l Earldahad On Reguest
22. S.Kaushal INA Cclony, De¢h; No. l 3irs InPub.Int.
. -To Accommodate List-II transfer reques t of '
JS “Bisht _ No.l Sirsa INA Colony On Request
Cont B3
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23, Rajni Rattan No.1 Delhi Cantt Palval In Pub.Int.
“To Accommodate List-II transfer request of
Sushma Dattu _ Palwax No.l Delhi Cantt On Reqaest
24. §S.Batla ' - Shalimar Bagh Babugarh Cantt In Pub.Int.
. -To Accommodate List-II transfer request of
Manju Verma Babugarh Caﬂtt Snallmar Bagh On Request
25. P. Katmakar ' Hassimara Rupa ' In Pub.Int.
-To. Accommodate List-II transfer regquest of-
Jaya Eshore D ‘Rupa : o Ha551mara On Request.
26.- K.Banerjee - No.?2 Kancharapara Berehampur In Pub.Int.
: . To Accommodate List-I1I transfer request of
Shilpi Das ' Berehampur Kancharapara 2 On request -
27. K.Gupta Barrackpore AFS Kancharapara-1 In Pub.Int.
To Accommodate List-II transfer request of
AK Chatterjeo Kancharapara-1 Barrackpore AFS On Rsquest
28. §.Choudhary Garden Reach No.1 Silchar In Pub.Int.
To Accommodate List-II transfer request of
Jaya Shree Tarafdar No. silchar Garden Reach ©On Request
29, §S.Chatterjee No galt Laks BRPL Bongaigaon In Pub.Int.
TC Aocomwodate List-II transfer request cf
Maya Shaha BRPL Bongalgaon No.1 balt Lake On Reguest
30. -A.Basu T Barrackpore Army No.2 Jorhat In Pub.Int.
» To, Accommodate List-II transfer request of
WM.¢Sum1tamPurkayasthamuNo 2 Joraat Barraackpore On,Requestw
Army
31. .B.Nag . ' Ballyguange No.l Kalikunda In Pub.Int.
. To Accommodate List-II transfer request of
Krishna Mallick No.1l:Kaliakunda Ball}guango On Reguest
32. C.Bhattacharjee - Joka, Ca¢cutca ' CRPF Duzgapur In Pub.Int.
_ To Accommodate List-II transfer reguest of '
Kakali Mukherjee CRPF Durgapur Joka , Qn Request
32. Sheela Mukherjee Xankinara Sibsagar-2 In Pub.Int.
To Accommodate List-II transfer reguest c¢f ’
Dolly Paul oibsacar~“ huuklndra - On Request
24, T.Chaterjee Lum Dum Bagdogra In Pub.Int.
) ’ To Accommodate List-II transfer request of ,
W.Rehman Baddbﬁlu Dum Dum . On Regquest
- 35, 8.Hazara ' Bamangacii Allpu“duar In Pub.Int.
. To Accommodate List-II transfer request of
Sumita Roy Alipurduar Bamangacbi Request
36. 8.Das Gupta . Ishapore-i ' 01d DVS Dhanmbad In Pub.Int.
’ To Accommodate List-II transfier request of
Uma Das 01d DVS Dhanbad Ish apore =1 On Request
37. G.Mallik o Ishapore A Szmbalpur . In Pub.Int.
To.Accommodate List-II transfer request of ‘
Krishna Pal Sambalpur ishapore-2 On Request
oI i e d&
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S.No. ﬂame _ | From To _ Nature of
KV KV : transfer
Sh./8mt. /Ms
38. R.Das - Santragachi - IOC Haldia In Pub.Int.
To Accommodate List-II transfer reguest of
Nilima Das IOC Haldia Santragachi On Request
39. C.De Fort William Talchar-1 SECL In Pub.Int.
To Accommodate List-II transfer request cf .
Bulbul C1«t€fj€@ Talchar-1 3ECL Fort William On Request
0, SK Sharma - Mathura Cantt‘ Agra Cantt-3  In Pub.Int,
To Ecccocmmodate List-I1 transfer reguest of _
SK Chaturvedl CAgra Cantt-d Mathura Cantt Cn Request
41 - Kiran Sha;ma Jhﬁhhbw Cantt - Unnao Iin Pub Int.
To Accommodate Ligt~II transfer request of
Vandana Aggarwal Uninac - Lucknow Cantt On Reguest
42, Kalyani Banerjee Lucknow EBKT Dehradun CT In Pub.Int.
To Accommodate List-II transfer request of _
Saraswati Shrivastav Dehradun cT Lucknow BKT On Regquest
43. Sudha Purohit - Luckaow AMC - Basti In Pub.Int.
To Accommodate List-II transfer request of
Arun Roy Basti . Lucknow AMC On Request
44, MG Banerjee . Burdwan Chakradharpur In Pub.Int.
To Accommodate List-II transfer request of
Swapan Kumar EanerJee Phakraduarpur Burdhwan On Reguest
45. Neelam Tina Abohar " Halwara- In Pub.Int.
To Accommodate List-I1 transfer requeut of
Bimla 3Sharma Halwara—r Abohar : Cn Reguest
46. Sushila Xalia, No.Z Jallandhar Faridkot in Pub.Int.
To Accommodate List-I11 transfer request of
Gurnam Singh Faridkot Jallandhar- On Requeet
47. Chandrama Baruah Berjhar Doom Dooma In PuJ.Int.
» . To Accommodate List-I1I transfer request of
Krishna Das Doom Doona Borjhar On Request
48. KK Devi Narangi ' Lakwa In Pub.Int.
' To Accommodate List-II transfer request of /////”
L,//fb Kalita : Lakwa Narangi On request t
49. . A Barman - . I0C Guwahati Tuli In Pub.Int.
_ To Accommodate List-II transfer request of
Monika Saha : Tuli I0OC Guwahati On Request
50. AM Kalita Maligaon Jagi Road In Pub Int.
To Accommodate List-II transfer reguest of
Pranita Barman Jagl Road Maligaon On Reguest
»91.["R.Dey prer Shiliong Tura In Pub.Int.
o To Accommodate List-II transfar request of
Prit: Bhowmik Day Tura : )chr QLlllcnﬂ Cn Reguest
e} PlsT
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Ky , I8y trangfer
Sh./Smt. /Ms.
52, Purpima Tripathi Gid Cantt,All 'bad Fatehgarn in Pub.Int
‘ Te hecommodate List-il transfer reguest of
Reeta Pandey Fatehgarh Cld Cantt Al ;'bad On Regue
53. Kakoll Mukﬁerjee Bamraull,All'bac Chakeri No. In Pub Int.
To Accommodate List-II transier reﬂucst of
Sanyeeta Roy Chakeri No.3 BamlaulL,All bao On equest
54. S.Bandopadya Khaguul Gaya No.z_ .In Pubk.Int.
To Accommodate List-I1 transfer request of ‘ :
Shalini Tiwari Gaya No.2 Khagaul On Reguest
55. G.Mishra Danapur ' Teju ' “In Pub.Int.
To Accommodate List-II transfer reguest of
VK Nahar Teju Danapur On- Request
5. J.Chakraborty ONGC Agartala . Paulsagar BSF In rfub.Int.
‘ To Accowmodate LJQt~II transfer request ol _ ‘
$ikha Dutte Panisegar BSK ONGC Agartala On Reques
57. Abha Mehta Chhattarpur Amla InPub.Int.
T Accommodate List-Il transfer reguest of
Vibha 3hukla Amla VuLuLLar;ar On Rezguest
' 58. Jyothi NV ) ‘Trichur . Ottapalam in Pub.Int.
To Accommodate List-Ti transfer reguest of
TM Jameesha Ottapalam Trichur On Request
5@, Sangita Sharma ‘Damana - akhroor No.1l I Pub int.
‘ To Accommodate Ligt-II transfer request of
Deep Singh Akhnoor No.1l Damana On Request
___-u_“m“__-____xﬁﬁgm__:___ﬂ__-______m_______,_f __________________
6G. Sudha Sharma \%No.l Jammu Bhanala in Pub.Int.
To Accommodate Lisgt-II transfer request of
Sunil R&ina Bhanala No. i Jamau Cn Reguest
51. ©Praveen Chandra Sharma Nec.2 Jammu  Kistwar,Dul In PL» Int.
\ To Accommo dote List-I1I “vansfer reguest of
Bawa Ditta Koushal Kistwar, Dulhestl No.o Jammu On Request
52. J.Mukherjee 4M Jau ipury BdLa”hal ' In Pub.Int.
ACCQmmpdute List-II transfer -regquest of
Purushctam Qhun;a Ralag hat ; CMM Jabalpur 2n RKeguest
£3. Bantli Bhatlia ua;garh Jattan mc.} B'k ner- Pub. Int
To Accommodate List-II tranzfer r‘"uest of
Sudhir Kr.Sharma Pikaner No.3 : Lalgarh,thtan On Request
64. uusum Mathur . ~ No.l Kota Sikar In Pub.Int.
‘ To Accommodate List-II transfer regquest of
Ramchandra Makhan Sikar No.1 Kota On Reguest
/ . -~
- / 4 Crrd P
.2%
9 -



5. No. Myame From To . Nature of
KV KV ' transfer

purgyapur CMERI Krishna Rgr. in rub.int.
Cellirery
List-I1 transier reguest ©f
~ T

L8
o
[€s}
=
c
o
5
o
H
.
©
@

e
Sikha Chakravorty Krishna Ngr. Durgapur CMEKI On Reguestl
Colliery -
66. RB.Sen{CHAK) Kunihan Bagafa BSY In Ful.Int.-
To Accommodate Tist-II transfer reguext oI
Riva 3ingh Bagafa LSF Kunjkan on Reguest
67. B.Mishra Puri %0.3 Taichar In Pub.Int.
- To Accemmodate List-II transfer request of
' Rabindra Gochhayat No.3 Talchar Puri On Request
68. Keeta Kumar Masjid Motn Jayant Colliery 1In Pub.Int.
To Accommodate Ligt-11 transfer request of
KLB Mishra ' Jayant Colliery Masjit Moth,Delhil On Request
69. S.Kanade IAT Girinagar Ahemdnagar-3 In Pub.Int.
, To Accommodate List-I11 transfer reguest cf
Prashant R.Sutar Ahemdnagar-3 1AT Girinagar On Request
7). Rani Majumdar Bullandsahar aligarh InPub.Int.
To Acccmmodate List-II transfer request of
Mukul Garg , Alizarh Bullandszahar On Reguest

(Seventy only)

This issues with the approval of competent authority.

——

/’/ ,-}’, 3 . ;
AN
J—
(K.K.RAC)
Dy.Comm1551oner(Admn.)

Copy te:

1. The employees concerned.

2. The Principal, Kendriya Vidyalaya from where the employee has been
transferred in Public Interest (displaced). He is directed to

relieve the employee concerned immediately.

In.case the said emplcyee come under any of the following
categories: —

i) Less than 02 ysars to ratire w.g.f 1.4.2001 i.e. to be
ratired before 31.3 20323

ii) Physically handicapped'as per Govt .of India rules.
iii)Suffering from thcse dissases as defined in the transfer
guidelines. '

iv) Death of spouse (death having sccurred within 02 years 1i.e.
after 31.3.1999). : -

Caend @\7
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, 27
™M v) General Secretary, president of the Recognised Service

Association who are algo the members cf JCM.

he/she should not be relieved and intimation to this effect should
‘be sent to the corresponding vidyalaya both Regional Ofiices and
KVS(HQ) Estt.III/Estt.IV Section immediately so that further
appropriate action can be taken. Representation of the employee
also should be sent to KVS for record.

The Principal, Kendriya Vidyalaya from where the employee 1is
transferred on request. Ir. case the Vidyalaya receives any
information about the displaced employee coming under any of the

05 categories as stated under g1.No.2 above, the relieving of his
employee (Request transfers) should Dbe deferred till further
order. KVS(EC)/ Assistant commissioner OQffice should he kept
infermed for further orders. Hence the employee may be relieved
after 1C days. In case the displaced employee reports for joining
immediately, the request rransfree - may also be relieved / -
immediately.

All Assistant Commissioners, XVE, KOs.

General Secretary of the Recognised Association.
0sD (HRM{/ 0SD (Def.).

All Officérs of KVS{HQ), New Delhi.

EA to Commissioner.

Guard file. : .“,ékﬁg;gyéxé%ifi,ﬂ,.

(br. E. Prabhakar)
Education Officer

<
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KENDRIYA VIDYALAYA SANGA'lllAN - @ X
18,INSTITUTIONA AREA | %
SHAHEED JEET SINGH MARG . -
NEW DLEHI-110016 -
F.3-1(D)2001-KVS(E.IV) . | | Dated: 9| &]¢)
TRANSFER ORDER

The following transfers of the MISC Category teachers in tenns of ¢lause 10(1) and
10(3) of the transfer guidelines which inter-alia provides to create a vacancy so as 1o
accommodate the persons who are figuring in list-1l as per their priority position are hercby
ordered in Public Interest. They are directed to get -relieved as enumerated in (he
endorsement.

SI.No. Name of the 'I‘eacher Transferred . Nature of transfer
' From To

'M.r/ Mrs/Ms.

..Music¢ Teacher o

-

8. Mukherjec - _Happy Valley - hua ’ I’ Int _
( In order to accomodae Pnorlty llsl 1l transler request of Sh Priti Bhowmik Dey,
KV, Tura) ' =
2. Smt. N.R.Dhawan - ] Sfigatvgallagar a No.3 Bikaner P.Int.

( In order to aceommodale Priority list-11. uansler request. off thKSh'unm ,
- KV;No.3 - Bikaner) A

( Tv_vo Cascs Only)

This issue with-the approval of the Corpetent Authority.

(M K. RAO )
Dy Connmssmnel(Admn )

Distribution {o:-

I.  The employees COIICBI ned. -
2. The. l’nncxpdl Kendriya vidyalaya from where the cmploycc has been tansferred in
Public.- lntele&‘.t(dlsplaced) He is directd to relieve the cmployce concerned
t

mnnedtately

In case the said employee come under any of the followmg, categones -

i), ‘Less than 02 years to retire w.é.f 1:4.2001 i. e. to be retired before 31.3.2003.
i) Physically handicapped as per Go¥. of India rules. -

iii) : Suftering from those diseascs as defined in the tansfer guidelines.

) Death of spouse (death havuw occuued Wllhlll 02 years:i. . after 31.3.1999).

Conld'.'. .2
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\)) General Secretary, President of the Reéogniscd Service Association who are
also the member of JICM. '

He/she should not be relieved and intimation to this effect shouldvvbv_e sent to the
corresponding Vidyalaya both Regional Offices and KVS(HQ) Esstt. HI/Estt.1V section

.immediately so that further appropriate action can be taken. Representation of the employec

also should be sént to KVS for yecérd.

3. The Principal, Kendriya Vidyalaya from where the employee is transferred on
' request. In case the Vidyalaya receives any information about the displaced

- employee coming under any of the the 05 categories as stated under SI. No.2 above,

the relieving of his employee (Request transfers) should be deferred till further order.
KVS(HQ)/ Assistant Commissioner Office should be kept informed for further
orders. Hence the employee may be relieved after 10 days. In case the displaced

emplo ‘ee ‘reports-for joining immediately, the request transfree may also be relieved -
immediately. ‘ _

4 Al Assnstant cc‘)m-miss”ioners, KV S, ROs.

5 General Secretar); of the Recognised Association
6. OSD (HRM)Y/ OSD (Def)

7. AllOfficers of KVS (HQ), New Delhi

8. EAto Cdmtﬁis‘si()nér.‘ SR

9. i } Guard;f'.ile ‘
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JFrom: Mrs Stuti Mukhesjee ' - ’\ — i (9\
' KV Happly Valley '

: ¢Shillong - 07 - ‘
o, | y

The Commissioner A _ ‘
Kendriya Vidyalaya Sangathan _ S -

('I’hmugh Proper C_lmnnel)

Sir,

With due deference, Ibeg to submit the fb]lowing pertinent points in' conncction with my eventual
. posting out from KV Happy Valicy Shillong: - o

(A)  Igot appointed in KV Sangathan as M/Teacher during Aug 1797_5 éfml v.sclx'cgi i_n_*lixc ('nlldwing KV
@ KV s;bség;ir 16 Aug 1975 1o ; 30 Jun 1976 |
@) KV Happly Valley 01 Jul 1976 10 25y 1979
(i) KV M:ﬂignon 2901979 1o 20 ich 1982
(iv) KV Upper Sliillong 22Feb 1982 10 29 Scp 1982
) ‘K'V Happly Vally - 3¢ Scp 1982 (o | tell date

As my husband is a permanent resident of Wcs{ Bengal, 1 have been applying. for ny posting to
Kolkata for last six years (last year being applied for- Guwahati) for scttlenicnt of my family member.
But to my utter dismay 1 could not get posting to Kolkata despite my request for posting/transfer cvery

year in terms of KV rule,

(B) My husband is a Central Govt Employce and was away from Shillong on posting to GE (1) AF
Chabua and joined me during Jun 2001 on his posting back to Shillong. “for the only reason of his wifc
(ie Mysclf) being an employee from KVS posted at Shillong”. Ag such ordcr for my}posling out from
Shillong before completing even a year with husband or before subsiding or_scttlement of  various
family problems will not only be detrimental to my-family welfare but. agaivst the- spirit of the Govi
policy in force allowing both husband/wife to serve togethcr. Morcover both my children are studying
in colleges. ‘ ‘ ' '

(©) My mother in law: who is staying with us has recently became the victim of cancer and
undergoing medical treatment, Medical certificate dated 07 Apr 2001 issucd by Dr. RL Roy, MBBS,
DTMCH, MRCP, FRCP, FIMSA (Mecdical Specialist) in encloscd as suppord. :

Under the circumstances above, I beg to state that in case my:‘bo.siling to Kolkata cannot bo
matetialized, I have left 'no other alternative to' seck your permission for volunteer retirement from

service,
Thauking you,
Yours faithfully,
| o - e
| | \,\UY' ‘w\/gvj\’ z\}a\ . 1 .
Station - Shillong ' b TV‘ ; A - (Stuti Muobhergee)
‘ | LAY o o
‘Dated D lg ﬂl<j.FLdy 2001 - C
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